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INTRODUCTION 

'I, the Chairman of Estimates Committee, having been authorised 
by the Committee to subinit the Report on their behalf, present 
'this Forty-Seventh Report on Ministry of Defence (Department of 
Defence) -Cantonments. 

2. The Su~ommittee on Defence took evidence of the represen­
"tatives of the Ministry Cif Defence on 10 February, 1983. The Com­
mittee wish 'to express their thanks to the officers of the Ministry 
for placing before them the material and information desired in 
'connection with the examination of the subject and giving evidence 
before the Sub-Committee. I 

3. The Committee also wish to express their thanks to all the 
'organisations and individuals in the Cantonments who furnished 
memoranda and suggestion'S to the Committee on the subject. 

4. The report was considered and approved' by the Sub-Com­
~mittee on 30 March, 1983 and it was adopted by the Committee at 
their sitting held on 4 April, 1983. 

5. For fa·ciIity of reference the recommendations/observations of 
"the Committee have been printed in thick type in the body of the 
Report and have also been reproduced in a consolidated form in 
;the Appenaix to the "Report. 

N£w DELHI; 

April 6, 1983. 

Chaitru 16, 1905 (S) 

BANS! LAL. 
Chairman, 

Estimates Committee. 



CHAPTER I 

CANTONMENT BOARDS AND THEIR ADMINISTRATION 

Distrib'Ution of Can.tonments 
1.1 There are 62 Cantonments in the country which are distribut-

ed among 5A.rmy Commands as under:-

Central Command 29 
Southern Command . 15 
Western Command ' 9 
Northern Command 5 
Eastern Command 4 

TOTAL 62 

Duties and Functions of Cantonment Boards 
1.2 The Cantonment Boards are autonomous bodies and their 

main functions in relation to Cantonments are more or less the same 
as those of Municipalities under the Cantonments Act, 1924 the 
obligatory duties and discretionary functions performed by the 
Cantonment Boards have been indicated as fo11om: f 

Dutie. 
(a) Lighting streets and other p'Ilblic places. 

(b) Watering streets and other public places. 

(c) Cleansing streets, public places and drains, abating nuis­
ance and removing noxious vegetation. 

(d) Regulating offensive, dangerous or abnoxious trades, 
callings and practices. 

(e) Removing, on the grounds of public safety, he"al,th or 
convenience, undesirable obstructions and projections in 
streets and other public places. 

(f,- Securing or removing dangerous buildings and places. 

(g) Acquiring, maintaining, changing and regulating places 
for the disposal of the dead. 



(h) Constructing. altering and. maintaining streets, culverts, 
markets, slaughterhouses, latrines, privies, urinals, drains, 
drainage works and sewerage works. 

(i) Planting and maintaining treE!\) on roadsides and other 
public places. 

(j) Providing or arranging for a suft\cient supply of pure and 
wholesome water, where such supply does not exist, 
guarding from pollution water for human consumption 
and preventing pollilted water from being so used. 

(k) Registering births and deaths. 

(1) Establishing and maintaining a ~ystem of public vacci­
nation. 

(m) Establishing and maintaining or supporting public hos­
pitals and dispensaries and . providing public medical 
relief. 

(n) Establishing and maintaining or 'assisting primary 
schools. 

(0) Rendering assistance to extinguish fires, and protecting 
life and property when fires occur. 

(p) Maintaining and developing the value of property vested 
in, or entrusted to the management of the Board, and 

(q) Fulfilling any other obligation imposed upon it by or 
under the Cantonments Act or any other law for the time 
being in force. 

: Discretionary functions 
(i) Laying out in area ( whether previously built upon or 

not, new streets, and acquiring land for that purpose and 
for the construction of buildings, and compounds of build­
ings, 

(ii) Constructing, establishing or maintaining public parks, 
gardens, offices, dairies, bathing or washing places, drink­
ing fountains, tanks, well\) and otlier works of public 
utility, 

(iii) reclaiming unhealthy localities, 

. (iv) furthering educational objects by measures other than 
the establishment and maintenance of primary schools, 
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(v) taking. 8 census and graatingrewards fat information 
which may tend to secure the corJ'elClt registration .of vital . 
statistics, 

(vi) making a survey. 

(vii) giving relief on the occurrence of local epidemics by 
the establishment and maintenance of relief WOtP or 
otherwise, 

(viii) securing or assisting to secure suitable places for carrying 
on of any oft'ensive, dangerou' or abnoxioustrades, calling 
or occupations, 

(ix) establishing and maintaining a farm or other place for 
the disposal of lewage, 

(x) constructing. sub$iding or guaranteeing tramways or 
other means of locomotion and electric lighting or electric 
power works, 

(xi) adopting any other measure, likely to promote the safety, 
health or convenience of the inhabi~ts of the Canton­
ment. or 

(xii) the doing of anything on whi(:h expenditure is deelared 
by Central Government. or by the Board with the .anc­
tion of the. Central Government to be an appropriate 
charge on the Cantonment Fund. 

In addition to the above duties and discretionary functions, the 
Boards are empowered· 'to make provision for educational objectives 
outside the Cantonments if they are satisfied that the interests of 
the residents of the Cantonments will be served thereby. 

Classification of Cantonments 
1.3 The Cantonments are· classified into Class I. Class U and Clan 

III 'Under the Cantonments Act. 1924 on the ·basis .of the civil popu-
lation. The classification is as 'under: - . 

CianI 

Clas·, II (a) 

elMs III . 

(b) 

(c) . 

Clan Civil Population 

Above 10,000 

Above 7500 and not excuding [O,CCO 

Above 5000 and not exued.ill, 7500. 

above!1~ and not~xcef'ding· 5000. 

2.500 and below. 
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The classification is based upon the civil population and has DO 

nexU6 with land area. In fact no norms have been laid down 
regarding the extent of land in each ~f the different classes, of the 

Cantonments. .c .: ........ I .~ I ~ ~ .. i ~ .. 
1.4 The Defence Secretary, during evidence, asked to state 

whether, apart ~om the composition of the Cantonment Boards 
which differs as between different classes of Cantts., there was any 
otber purpose of classification of Cantts. He stated that "the present 
classification determines the number of elected members. That is 
the relationship. It has lI.othing to do with powers." 

1.5 It was pointed out to the witness that since the present classi~ 
ftcation of Cantonments was based on the 1971 census of population, 
it had become anachronistic and that there was need to re~lassify 
the Cantonments on the basis of 1001 census. He replied that ihe 
practice followed was that "when the certified final census figures 
become available, we then notify." 

Composition of Cantonment Boards 

1.6 StationCottunander is the President of the Cantonment Board 
and there is provision for ex-officio and nominated members besides 
elected members of the Board. The composition in respect of 
different~classes of Cantonmen~ is given here-under:-

? 

Classification M~bers of the 
Board 

Total) Ex-officio-/Nomipat('id Elt'ct~d 

---~.- -- ---_._---- -.-----
I 15 B 7 

II (a) 13 7 6 

II (b) '. II 6' 5 

n (c) 9 5 4-

III . 3 afJ: 

1.7 The ex-officio members besides the Officer Commanding the 
Station who is the President of the Cantonment Board are the 
Senior Executive Medical Officer as the Health Officer and the 
Garrison Engineer as the Executive Engineer df the Board. A 
magistrate of 1st Class is nominated as a' nominee of the District 
Magistrate. Mily. Officers (including officers of the Air Force) are 
nominated on the Board by the Officer Commanding in the station. 
The interests of the Army are looked after by the Presidentl Canton. 
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ment Board and the nominated members. The nominee of the 
District magistrate is expected to look after the interest of the 
State Government in the administration of the Board. 

1.8 As in a Cantonment Board, the strength of official block 
consisting of ex-ofticio/Ilominated members is one more than that 
of the elected members, theoretically the official block is in majority 
on a Board. However, general instructions were issued in 191>7 that { 
'the seat of one nominated member would be kept vacant in all 
Class I and Class II Cantonments thereby introducing panty among 
elected and nominated members on Boards in Class I and Class n 
Cantonments. 

1.9 As a measure of democratization, Government have decided 
that the Vice-President, who is an elected member of the Board, 
should preside over the meetings of the Board during the temporary 
absence (not exceeding 30 days) of the Officer commanding the 
Station who is the President of the Board. It has further been 
decided that where the Vice-President is a member of a Committee, 
he 'Shall be the Chairman thereof. The Chairman of all Committees 
appointed by the Board would have the right of casting vote in the 
event of equality of votes as provided for in respect of Boara 
meetings. The Cantonment Boards were also advised to appoint 
their Vice-Presidents as Chairman of the ~essment Committee. 

1.10 Civil Area Committee: According to Section 43A of the 
Cantonments Act 1924, which was inserted in 1936, the power to 
deClare areas in Cantts and Civil Areas has been vested in the 
Central Government. The declaration has to be made by a notifi­
cation published in the Gazette. It is obligatory to declare Civil 
Areas in all Class-I and Class-II Cantonments. The afore mentioned 
'Section further directs that every Board in a Class-I or Class-II 
Cantonments shall appoint a Committee consisting of all the elected 
members and the Health Officer and Executive Engineer (who are 
~x-officio members of the Board) for the administration of such 
areas. The Vice-President of the Board is the ex-officio Chainnan 
of the Committee. The po~r of the Central Government to declare 
Civil Areas includes the power to alter the areas so.;ieclared. 

1.11 The Cantonment Boards have, by regulations framed under. 
the Cantonments Act, 1924, delegated some of its powers and duties 
to the Civil Areas Committee. 

Present composition of ce1Y.Oin Can.tonment Boards 

1.12 In a brief note on Secunderabad Cantonment furnished to 
the Study Group of the Committee at the time of their visit to t}1at 
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Cantonment inlanuary 1963 it was stated that "after the expiry 
term of OfIlce ofihe elected Members in December, 1980, the said 
term was extended for a period of one year upto De<lember, 1981. 
This was followed by varying the Constitution of the Board in the 
first instance upto Oecember, 1982 followed by an extension of 
period upto June, 1983. Under the varied Constitution the Canton~ 
ment Board comprises of the Station Commander as President, one 
MHitary Officer and one non.:official as 'nominated Member ....... . 
This action has been taken in consonanCe with the policy of Gov~ 
ernment not to hold elections to Cantonment Boards until such 
time the Cantonment Act, 1924 is amended for which an amendment 
Bill has been introduced in the Lok Sabha on 9 July, 1982. Th.e said 
Bill provides for the term of Office of the Members of the Boards 
as 5 years instead of three yoears as at present under the existing 
;taws." 

1.13 Explaining the genesis of this change, the Defence Secretary 
said in evidence:-

"There are some Boards where we have had arrangements of 
this type. Since the Act is being amended ,and under the 
amended Act, fresh elections will be required. and the 
number changes, we thought that we would do this after 
the new Act got amended ........ We have had the Station 
Commander as Chairman; one military officer qnd one 
civilian person. Now the question was how to choose the 
civilian representative. It was felt that instead of getting 
involved in the question of choice, the Vice~President of 
the Board whose term was expiring would continue as a 
civilian representative." 

Control over Cantonment Boards 
1.14 The Cantonment Boards 'are subject to the overall control 

of the Central Government in the Ministry of Defence through the 
General Officer Commanding-in-Chief of the Command. The Central 
Government is concerned with the general administration of the 
Cantonments through the Commands and exercise of control over 
them within the frame-work of the Cantonments Act, 1924. Director­
General, Defence Lands and Cantonments who is the bead of the 
Defence lands and Cantooment Service acts as an adviser to the 
Ministry of Defence on all matters concerning Cantonment Adminis­
tration. 

1.15 pUring evide?ce. tl)e Defence Secretary was as~ed to eluci­
date th~ r~spective roles and ~ctions of the GOC~m-C of the 
Command and Di~tor-Generat,Defence Lana and Cantonments in 
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regard to the CantottrJlents.· He W8'S also asked to fjtate whether the' 
demarcation of functions between the two authorities was clear and 
unambiguous. He replied:-

''There ate no statutory powers provided for the Director 
General, Defence L'8l1ds and Cantonments .... Statutory 
powers and powers under rules are with the Army Com-. 
mander. The Director General has an advisory sort of 
role and he functions as an office which advises, which 
channelises the various matters relating to administration 
of Cantonment Board .... But all . functional authority 
vests with the Army Commander of the Local Cantonment 
Board .... He (D.G., D.L. & C.) is an advisory body and 
has subordinate organisation-the Director is attached to· 
the Command P.r~ad-Qu8rters. At that level the Director 
functions as an adviser or as an aid or a Staff Officer to 
the Army Commander and assists him in his work relat­
ing to the administration of the Cantonment. II 

Power at the GOC-in-C 

1.16 The GOC-in-C of the Command is entrusted with the res­
ponsibility to ensure that the Cantonment Boards carry out their 
functions to fulfil the purposes of the· Act. FQrcarrying out such 
supervision the GOC-in-C is vested with the powers to order inspec-· 
tion of the Cantonment Boards and call for any information and' 
documents from the Boards. If on receipt of these he is of the 
opinion that any duty imposed on a Board has not been performed 
or has been. performed in an improper or inefficient or un~uitable 
manner or that adequate financial provision has not been made for 
the purpose, he may direct the Board 'to make arrangements for the 
proper performance of the duty·or make financial prqvision for the 
pUrpose. 

1.17 Unless the immediate execution of such order is necessary 
the Board is given an opportunity of showing cause as to why 'Such 
4i.rection should not be issued. After issuing of such direction if 
the Board fails to comply with the same, GOC-in-C may make 
lilTangements for making .'.Jlp such action and may direct that all 
expenses connected there~th shall be defrayed out of the Canton­
~ent Fund. 

. 1.18 The GOC-in-C of the Cantonment may also at any time 
direct that any matter may be considered by the . Board or any 
prOposal of· the· Board may be reconsidered and he may,mrect tne 
suspension of any decision of a' Bo'Brdand issue a notice to~be' 
Board to show cause as to why such direction should not be made-
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nsidering the reply' of the Board he may direct that the 
-decisio all not be carried out into effect or that it shall be carried 
-(lut . to effect with such' modification as ntay be specified. 

" 1.19 'The GOC-in-C is also vested with the powers to over-ride 
any decision of the Board which is considered prejudicial·to the 
health, welfare or discipline of the troops, after giving a reasonable 
opportunity to the Board 'of showing cause why such direction 
should not be made. 

1.20 The GOC-in-C of the r Command is also vested with the 
powers under the rules made under the Cantonment Act 1924 viz. 
Cantonment Account Code, 1924, Cantonment Land 'Administration 
Rules, 1937, Cantonment 'Fund Servants Rules, 1937 ~tc. He has 
also been vested with powers on behalf of the Central Government 
with regard to lease, licences, conveyance deeds, budget estimafles, 

. sanitation and . health of Cantonments and manae-emerrt of lands 
and establishment matters of the employees of the Cantonments 
Boards. Director, DL & C at -each Command acts a'S an adviser' to 
the GOC-in-C of the Command in all matters connected with the 
-administration of lands and municipal affairs of the Cantonment 
Boards. \ . \ 

1.21 During evidence, the Defence Secretary was asked in how 
many cases during the last ten years inspections were ordered by 
thoe GOC-in-C and as a result of 'Such inspections directions were 
jssued by the GOC-in-C to the Cantonment Boards. He replied:-

"There are other . occasions where for special reasons, the 
Army Commander or the local commander may feel that 
it· is necessary to order a special inspection and based on 
that some 'Specific directions are issued because he is the 
authority to direct the board to do certain things. The 
D.G.'s office does not have specific details of the number 
of such instances ...... " ' 

iPowers oj the' Central Government 
1 22 The Central Govemment lis vested with . certain powers 

'Und~r the cantonments Act, 1924 for carryill.g"but inspection of 
'Cantonments and is'sue of directions to the Cantonment BoardfQr 
"due performance of any duty imposed on a Board by or under the 
Act or make adequate financial proviSion for the performance of 
such duty and in case of failure by the Cantonment Board to comply 
-with the said direction to make arrangements for taking of such 
. action ,and directing that all expenses connec1led therewith shall be 
,defraying' out of the Cantonment Fund. 
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1.23 The Central Government is also empowered to supersede 
sny Board which is not competent to perform or which persistently 
m.akes default in the performance of the duties imposed on it or 
eltceeds or abuses its powers. Before such supersession is made, 
reasonable opportunity is to be given to the Cantonment Board to 
show cause a,gainstthe supersession. 

. 1.24 The Defence Secretary was during evidence asked to state 
the number of Cantonment Boards superseded by the Central 
Government durilig the last ten years under the powers vested in 
them. He replied that "no Cantonment Board hal been superseded 
in the last ten years. " 

1.25 Asked further to state a'S to on whose report was the 
Central Government's power to supersede the Cantonment Board 
invoked, and whetheti't was alwaYs on the basis of the report of the 
GOC-in~C. To this the Defence secretary replied that "the Cential 
G~t'hnient c~n alSb act on its oWn." 

Annual Report Of the Ca~m.en.t Boord 
,1.26 Every Cantonment Board i. required to submit to the 

Central Ge>vernment annUally a report on the administration of the 
Cantonment through the GOC-in-C, of the Command. The com­
ments, it~any, of the GOC-in-C, of the Command on swrh report are 
communicated by him to the Board which is allC)wed a reasonable 
time to furnish a reply thereto and the comments together With 
the reply, if anY,are to be forwarded by the GOC-in-C, the 
Command to the Central Government along with the report. 

1.'1!r Asked where in the. Central Government were these reports 
r~eived arid whether it was· orgaJ'ltsatio1'1aliy' . well equipped to 
scrutlrt1se these repOrts anef take lol1ow-up acti6n, the Defen~ 
~'C~tary, duririg evideJl~, replied that tCat the Government of 
Iitdia tevel, these reports ate received in the oftlce of the Oitector­
General who does consu1ttttfon and examination ot them and keeps 
die MiniStry adviSed about wHat. action has been taken or ought to 
be taken." According to lUfu, the organisation was weti-equipped 
and 11 "knowledgeable office." 

Acts and Ruies 
1.28 Apart from the Cantonment Act, 19M there are several rules 

relating to different aipeC'fS uf administtation of Cantotlments sa 
also the Cantonment Aeoount C~ 1924. These rttles Were framed 
several decades bacll. The ~fence Secretary waS asked dltting 
evidence whethet thete bad been any oCcasion in the past to reY'letr 
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them in the light of development since those m!re originally framed. 
He replied:-

"Though the main rules and the Act carried the year of 
vintage, they were revised from time to time and amend .. 
ments have been introduced. But notwithstanding thia 1 
admit that it looks very odd when you quote a rule of 
1930 or Act of 1920. It does convey an impression Ili if 
you are acting in a frame work which is. archaic. I have 
myself suggested to my colleagues that we should under­
take a more comprehensive review and reintroduce them 
as an Act or rule ot a much later date." 

I.Zt In all there are 6Z military cantonments each administered 
lty a Board consistin, of non-omeial elected and official nomiutedt 
ex-officio members and presided over by the Station Commander. 
These are devided into differen't classes OD the basis of civil popu­
lation as disclosed by 1971 census, for the PUl'POse of determininl 

(the number of elected members. Although accordin, to the cooati· I tution of these Boards, the elected members are one less than th& 
ofIlctal members in actual practiee sinCe 1957 a parity has been main­
tained in bigger cantonments by keeping one of the omeials' opposi. 
tiOD vacant. The Committee appreciate this as a step towards 
democratisation and suggest that as this haa been given a trial for 
25 years now, this system should be given a statutory backing. 
Further, the cantonments should be reclassified on the basis of the 
Itsl census and the composition of the Boards refixed early. 

1.30 It is the statutory requirement that the declared civil are .. 
of bigger cantonments are administered by a committee with a 
majority of elected members and presided over by the Vice-President 

(

of the Board, who i& also an elected member. Further, the BoardJ. 
have been advised by government to appoint the Vice-President .. 
the Chairman of the Assessment Committee. The Estimates Com­
mittee desire that it should be ensured that this adviCe i~ beinlf 
followed uniformally in all the Cantonments. 

1.31 The Committee have been informed that in certain canton­
ments no elections to the Boards have been conducted for some years 
now and that the extended tenui'e of the Boards having expired, 
the Boards have been reconstituted with only two members, one 
official and another non-official and the Station Commander as the 
PresIdent. The Committee feel that in view of considerable civil 
popUlation in the cantonments the Boards should not go for tong 
without popul8l' representatives periodically elected. 
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1.32 The Cantonment Boards function under the vverall control 
of the Ministry of Defence through the General Officer Commanding­
in-Chief of the Command concerned. The Director General, Defence 
Lands and Cantonments acts as an adviser to the Ministry on aU 
matters concerning cantonment administration. The Committee 
'have elsewhere in this Report dealt with the financial position and 
the standard of services of the cantonments. They feel that there 
o_ht to be me811ingful control over the cantonments to Improve 
their workiq. In this connection they recall that the Defence SecJoe.. 
tary was unable to readily report to the Committee any instance 
where the power of ordering special inspections &lid for Issue of 
specific directions was exercised by the GOC·in·Cs of the Commaad 
in respect of any Cantonment. The Committee would like the 1Oa __ 
try to enjoin upon the GOC·in·Cs to be more vigilant and active Ia 
overseeing the functioning of the cantonments under their comman' 
and to ensure that the cantonments are nm efBelently 8Jld economl. 
cally and that adequate civic ~ces are provided by them to the 
people living in the area. 

1.33 The Ministry should also devise a system of periodic m.oaI. 
toring and review of perform8Jlce of the cantonments on the basis 
of their Annual Reports and independent inspections for giving ap-
propriate directions for improvements and 'following up the action 
thereon. 

1.34 The Comblittee further recommended that after the Amend­
ment to the Cantonment Act, 1924 which is before Parliament, .. 
passed, the rules and" regulations framed under the Cantonment "c:t, 
lUft, as also the Cantonment Account Code, 1924 should be com· 
prehensively reviewed, updated and substituted by consolidated new 
rules and recu1ations/tc:ode. 



CHAPTER U 

CANTONMENT LANDS 

CUusifioa.tion oj Cantonment Lands 

:U It is stated that barring a few exceptions like Seeunderbad, 
Deolali and Sl Thomas Mount Cantonments, all land within the 
Oantts il owned by the Government of India, Ministry Cit Defence. 
Thel'e are, however, small pockets within the Cantonments which 
.. owned by other Departments of the Central Government and 
aIao by the State Governmen1B. 

2.2 The Cantonment Land Administration Rules 1937 provide 
for classification of Cantonment lands under three main groups: 

(i) Lands required or reserved for specific Military pUl"p08el 
are classified as «A'. . 

(if) Lands, which are not so required or reserved, but have 
to be retained in the Cantonment for effective discharge 
of the duties of the Government iii respect of tne Army 
adtninistratlon are classified as 'B'. . 

(iii) Lands which are vested in the Cantonment Boards 1mder 
section 108 of the Cantonments Act 1924 for the discharee 
of municipal fUnctions are classified 88 'C' . 

. . ctlte 'A' land. is sub-diVided into two categories viz:-
(a) Class 'A-1' land which is actually used or occupied by the 

UUitary authorities" for barracks/stores, arsenals, aero­
dromes, accommodation for military personnel, parade 
grounds, rtfiesranges, etc. . 

(b) Class 'A-2' land which i'S not actually used or occupied 
by the military authorLttes, but for the use or occupation 
of which for any other purpose, except temporarily, there 
exists specific military objection. 

Cl8S1 'B' land is SUb-divided into the following categoriM 
namely:-. 

(i) Class 'B-l' land which actually' occupied by any Depart. 
ment of the Central Government other than Defence 
Department 

12 
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. (It) Class 'B-2' land which is actually occupied or used by or 
is under the control of any Department of a State Govern­
ment. 

(iii) .Class 'B.-8' land .'which is held by private persons under 
the provisions of the cantonment Land AdminiStration 
. Rules 1925/1937 or under the provisions of the Canton .. 
ments Code 18DD o.r 1912 or- under any executive order,' bI1 
force prior to 899. subject to the conditions under whicb 
the Central Govt. have reserved to themselves the pI'&' 
prietory rights ·41 the soil. 

(iv) Class 'B-4' land Which is lapd, not included in any of the 
above sub-categories which generally co»riBes of vacaDt 
land not specifically reserved for military purposes. 

2.3 The management of class 'A-I" land, apart from (le areas 
declared from time to time by the Central Govemment to be under 
the immediate management of the military authorities themselves, 
is entrusted to the Military Estates Officer (MlIX). .' The manag .. 
men of Class 'B-1' land vests in the Department in theoccupaUon 
of the land. Similarly, the management of Class 'B-2' land Vests in 
the Department of the State Government in occupation or having 
control over the land. The management of class ,~' and 'B-4' land, 
except in the civil areas notified under Section 43A of the Canton­
ments Act 1924 and Rule 2 (b) of the Cantt. Land Administration 
Rules 1937, is entrusted in the MEa. The management ot lands 
in the civil areas notified under section 43A of the Cantonments ACt 
1924 and Rule 2 (b). of the Cantonment Land Administration Rules 
1937 is entrusted to the Cantt. Board concerned. The management 
of class 'C' land vests in the Cantonment Board concerned. 

2.4 Leasing ~nd licensing of lands within the Cantonment is 
governed by tlie provisions of the Cantonment Land AdmiI$tration 
Rules 1937 and the executive instructions issued by the Central 
Government from time to time. Tbegrant ot land for residential. 
commercial, educational aJ;1d charitable purposes is govetned by the 
instructions contained in the Government of India, Minifl'try of 
Defence letter No. Fl1013/7/73ID (Lands)-Vol.UI dated 18th Jl11'l8 
1982. Temporarily S'Ilrplus Defence Lands are also granted on shott-
term agricultural leasesto ex-servicemen, landless· persons and 
those belonging to the weaker sections of the socfety. 
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"Old grant sites" 

2.5 The Ministry of Defence have stated that since the right. 
and obligations of the lessees are clearly defined in the leases grant­
ed under the provisions of the Cantt. Codes of 1899 and 1912 and 
under the Cantonment Land Administration Rules 1925 and 1937, 
the administration of these lands poses no problem. However, 
nearly 90 per cent of the land held by private persOIl&in the Canton­
ments is held or is presumed to be held under rules, regulations and 
orders issued from time to time by the then Governments of Bengal, 
Madras and Bombay Presidencies and the competent military 
,uthorities between the years 1879 and 1899, which are generally 
referred to as "old grant sites." Stringent restrictions were in force 
in the past to regulate change of purpose, sub-division of site, trans.­
fer of properties from one party to another, as also erection and l'&' 

erection of buildings held on old grant terms. The restrictioll8 
were almo_st totally relaxed in respect of civil areas in November 
1941 and the Cantonment Boards were authorised to deal with 1!I'Ub-
division of sites, extension of sites, change of purpose, regularisa· 
tion of encroachments or erection of additional buildings in any 
manner they may think fit subject to the provisions of Canton­
ment Land Administration Rules. Consequent on the misuse of this 
discretion by some of the Cantonment . Boards, restrictions were 
partially reimposed in November, 1961 and more stringent me8SU1'el 
were taken in March 1968. These measures had the effect of impos­
ing a nearly total ban on construction of the buildings within the 
Cantonments. Consequent on representations received from variou. 
quarters, Government reviewed the policy, and a revised polley for 
land administration within the Cantonments were outlined In 
Ministry of Defence letter No. 1l01S,I7f73D(Lands} dated 1Mb 
November 1976. 'n1e matter was reviewed further and instructions 
outlining the latest policy are contained in the Ministry of Defence 
letter No. F.1l013/7/73fD(Lands)Vol.m dated 18th June, 1982. 

. Shortage of Accommodation in Ciml Areas 

2.6 The Ministry of Defence have stated that the boundaries of 
most of the existing civil areas in the Class I and Class n Canton­
ments were notified in the late thirties and the early forties. The 
population of these areas has multiplied manifold since then and 
the civil Breas have become very· congested. In some Cantonments 
like Jab~pur and Meerut, the civil area was expanded in the late 
fifties. According to the Ministry 01 Defence there is a demand 
from many quarters for including more land within the notified 
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dvil areas so that the accommodation shortage could be met by 
additional constructions. Some of the proposals are under exami, 
natien of the Ministry. 

2.7 The point regarding shortage of living accommodation in 
certain old cantonments was raised also by the Committee during 
evidence. In regard to grant of perrnmsion to put up new buildings 
to cater to the needs of increased population, the Defence Secretary 

. said that it was not the policy to expand the civilian areas in the 
. Cantonments. Where the pressure of population was increasing and 

new houses were necessary to accommodate it and the land was 
lying unused, as for instance in Secunderabad Cantonment, it had 
been decided that those who want to build houses in the civil areas, 
they should not be prevented from doing so. In the military area 
however the future requirement of the military have also to be 
gLven consideration. In regard to the areas under the charge of 
the military we have to act according to their advl.ce, he a8f.d. . 

2.8 It was pointed out during evidence that in the Nutrabad 
Cantonment no permission was given to build new houses or re­
built the existing houses which was causing a lot of diftlculty to the 
people. The Defence Secretary replied that the local Cantonment 
Board had authority to grant permi8sion in the matter. 

2.9 Mention was also made of the situation in the Mhow Canton-
ment where the· Study Group of the Committee observed that the 
bangloW8, each constructed in a very large area, were in a dilapi­
dated condition and permiSsion was not being given to reconstruct 
them. Admitting this being the case in the Mhow and Allahabad 
Cantonments, the D~fence Secretary stated: 

"It has not yet been decided as to how much land could be 
given (for building houses in replacement of the old 
ones) and on what terms. When negotiations are held, 
people go to courts. We are thinking of setting 'Up a 
high powered Committee to give suggestions in the 
matter .... We are thinking that the Committee should 
include Town Planners and the ren'l'esentatives of the 
local administration. The Town Planners on the Com­
mittee will see that development of the area 1s on COl'­

reet lines and the danger of haphazard development wu 
avoided." ., 
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U~th~T~e4. C~tru~s ~nd~fJ,CrOQCh~ts 

2.10 The main problems encountered in the administration· of 
lands in Cantonments are stated to be those of unauthorised 
constructions and encroachments. The Ministry of Defence have 
found that the provisions of the Cantonments Act, 1924 are in­
effective in dealing with unauthorised constructions. Some of 
these provisions ate being ame,nded in the Cantonments Amend­
ment Bill, 1982 which has been introduced in Parliament and the 
Ministry expects that when they become law, the Cantonment 
authorities will be able to deal' with unauthorised constructions 
more eftectively. Similarly, the provisions of the Public Premises 
(Evietion of UnauthocisedOccupants) Act, 1971 have been found 
to be inadequate to deal with the increa~~ng menace of encroach­
ments. The Ministry of Works and Ho~ing are stated to have 
sponsored a legislation to malta comprehensive amendments to the 
above enaCtment.' One of the amendments prop<)se.d is to make 
encroachment on pub1ic land a cognizable offence. According . to 
the Ministry, when these amendments ar.e incorporated in the Act, 
it 'will be possible to deal with the problem of encroachments 
more!!ifectively. 

2.11 During evidence, the Defence Secretary was asked to ~er 
his comments in regard to the pl-"oplem. He repUed that "tl1e 
Station Commander has the power to ensure that there are no 
encroachments. However, we do not have sufficient number of 
persons available, who can go round and see and keep a check On 
this." 

2.1~ During their on-the-spo't study of a few Cantonments, the 
, Committee observed that on . account of the steady growth in popula­
tion the housing problem in the civilian areas of the Cantonments 
has become very acnte. Perhaps this problem is common to all old 
Cantonments. The Defence S~retary informed the Committee in 
evidence, that it was not the poliey of the Government to expand the 
dvilian areas in the Cantonments. In these circumstances the only 
alternative before Government is fo make intensive use of the land 
m 'the civilian areas to provide adeq~atc residential accommodation. 
In this connection the Committee recaU the statement of the Secre­
tary that GQvernJUcnt was thinking of ~tting up a broad-based 
high-powered committee to go into the ~tter and give suggestions 
to qovern~!!nt. The Estimates Committee desire that such a high­
power~ committee .hould be set up forthwith to go into the matter 
aDd submit its report early so that Gov~ment eoolct take suitable 
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steps for the planned development of the eivUian areas in tbe Canton­
ments and the people living in tbose areas are relieved of tbe bousing 
problem. 

2.13 Tbe ~ttee are surprised tbat even tbougb tbe Station 
Commander bas tbe power to ensuretbat there are no encroacbments 
on Government lands and unauthorised constructions in tbe Canton­
mets area, encroachments and unautborisedconstructions are, ac­
cording to Government's own admission, a major problem. The 
Committee are not able to appreciate the explanation offered by tbe 
Defence Secretary that this was so bec.ause the authorities "do not 
have sufficient nwnber of persons available who can go round and see 
and keep a cheek on this." The Committee would like the Ministry 
to issue strict instructions to the Military authorities and the Canton­
ment Boards to be alert and prevent encroachments and unauthorised 
constructions effedively, and not wait until the legislation being 
sponsored by tbe Ministry of Works and Housing is passed and 
enforced, as, in the meanwbile, the problem wUl become more acute' 
arid it will be more difticult to handle it. 



CHAPTER m 
CIVIL AMENITIES IN CANTONMENTS 

Civic amenities 
3.1 The Cantonment Board is entrusted with the responsibility 

-to provide the civil population with municipal facilities which in-
clude sanitation, supply of drin.king water, provision of medical 
facilities, hospital/dispensaries, running of Primary Schools, con­
struction and maintenance of roads and drains, provision of street 
lighting etc. The Cantonment Board is expected to provide all these 
out of its own ~sources augmented wherever necessary by ordinary 
-and special grant-in-aid by the Central Government. 

~ 3.2 The Ministry had furnished to the Committee a statement 
.ru,wing the civic amenities available'in the Cantonment as compar­
ed to those in the adjoining municipality and the disparity between 
the two. It indicated that the civic services provided in the Can­
tonment areas were deficient in many respects and needed improve­
ments. Asked to state whether any concerted -efforts had been made 
to remove these deficiencies, the Defence Secretary in evidence, 
.tated: 

"We have sanctioned an amount of Rs. 56.62 lakhs to 15 
Cantonments during 198()"81 and made an allocation of 
RI. 66.76 lakhs in 1981-82 for this purpose. But where 
the total outlay involved is large, it becomes difficult to 
accommodate it within the financial resources that are 
available to us ........ we Will try to discUSs further with 
the State authorities and the neighbouring local bodies to 
see what kind of joint arrangements can be made in 
order to facilitate availability of water supply and under-
ground sewerage facilities in the Cantonment Board areas 
as well." 

3.3 Dealing with the general question of lack of' adeqUBte civic 
amenities in the Cantonments, the Defence Secretary 'Said that that 
was the major problem with all Cantonment Boards. There were 
only 12 Cantonments . h were ftnanclall viable but there were a, ~any as 50 antonments w ose income was not adequate to 
meet their expenditure. Grants were given to them to meet their 
expendIture but how much could be given to them could be well 
imagineci. -

18 
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Roa.de 

3.4 It was stated in the preliminary material that "In the matter 
of roads, drains and street lighting, provision of these is generally 
looked after by the Military Engineer Service in the area under the 
control of the military and by the Cantonment Board in the civil 
&n\I8." Asked to state whether it was not possible to entrust the 
maintenance of roads and other services in the whole of! the can­
tonment to the Military Engineer Service and the Cantonment 
Board may pay a. portion of their revenue to them. This could, it 
was suggested, avoid diffusion of responsibility and make for 
economy in the execution of works. Replying to the point the 
Defence Secretary stated: 

"The problem is not so much how it is worked. The mam 
problem is the resources availability. If the Cantonment 
Board has enough resources to maintain in a proper con­
dition all the roads which fall· in the Cantonment area, 
then the difficulty would not be there. By and large, I 
would submit that the cost of an MES Ofticer 18 more than 
the cost of a clvil officer because there are other facWti. 
and otlier arnm.gements and infrastructure that have to be 
provided tor an o1ftcer working in unifonn in MES but 
that does not apply to the civil organisation. Within the 
amall: resource we have to use a more expensive meana of 
implementation and it will only further reduce the work 
that is capable of bef:ng done." 

3.5 In this context, a point was ratsed regarding the bad condition 
of roads in the Secund.erabad Cantonments observed by the Esti­
mates Committee during their on-the-spot· visit. It was pointed out 
that the roads in the Cantonment area were taldJlg heavy civil as 
well as Military traffic; yet tbe responsibility for the repair and 
maintenance is entirely of the Cantonment Board. The Defence 
Secretary assured the Committee in evidence that he would take up 
the question of State assistance for repair and maintenance of roads 
in the Secunderabad Cantonment with the Chief Secretary of the 
state. 

Education 

3.6 Section 116(n) of the Cantonments Act 1924 provides that it 
shall be the duty of every Cantonment Board so far as the funds at 
its disposal permit to make reasonable provision within the Canton­
ment for establishing and maintaining or assisting primary schooll. 
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3.7 Out of the 62 Cantonments in'the country, schools are run by' 
Cantonment Boards in 49 Cantonments. In 13 Cantohments no , 
sc~ools ~ being run by the Cantonment· Boards.· This is due to 
slDa1..lIless of the Cantonment, availability of adequate educatiOl1'll 
tac1li~es in the Cantonment by other agencies, or nationalisation of ' 
schools by the State Government. etc. In these cases allO, many of 
~he Cantonment B08l'ds eithe:c give ftmmcial assistance to the pri-
vately run primary schools or make Cantonmen,t Board buildin'gs 
available for running the schools by State Government agencies etc. 
In 9 Cantonments the Boards are running middle .schools; and in 14 
Cantoments, the Boards are running high schools. 

3.8 It is stated that in the. matter of In!lintainillg schools, the 
Cantonment Boards are severely handicapped due to their lean 
financial resollrces as vrell as the reluctance of the Sta1)e Govemments 
to give them grant-in":aid by way of reimbUrsement of the expendi­
ture incurred by the Cantonment Boards in. J.'unning the schools. 

3.9 Acoording to the Ministry, due to financial constraints and the 
Commitment of the Cantonment Boards and the Government to en­
sure that matters relating to sanitatior.., hygiene/public health do 
receive higher priority, significant financial assistance for mainte­
nance of schools could not be made available. As such, the question 
of transferring responsibility for running schools front the Canton­
ment Boards to State Governments is considered by Government in 
each, individual case on its merits. 

3.10 During evidenc-e, the Defence Secretary was as~d whether 
the Ministry had taken up with the State Governments con~rned 
the question of transferring middle schools and high schools to them 
and, in case the State GOV'0rnmQnts were unwilling 1;0 take these: 
schools, was it not possible to bring them round to atleast extend aid 
for the running of these school'S on the same lines as the State. 
Government was providing in the case of privately run schools in . 
the State. The Defence Secretary replied: 

"Currently the law pertaining to Cantonment Boards pro­
vides for running of all primary schools as a statutory 
duty of the Cantonm1mt Board. So the States generally 
try' to take advantage of this proviSion by saying: 'Look 
here, your Oantoll1IWnt Board Act itself provide'S that it 
is your responsibility.' 

We are trying to tranifer the management of these tehools 
,. and the financial liability of the schools, to the State 

Government.. In ~ome cases, they have agreed ad tb& 
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actual transfer has tak.enp~ce. We are also amendih, 
the Act. We have included the provision in the proposed 
amendment Act where we have made management of 
schools or running of schools by Cantonment Board as an 
additional function rather than an obligatory function. 
That also will give us the statutol'y power to insist that 
this is not our responsibility." 

3.11 The civic serVices provided in the Cantonment ... are 
deficient in many respects. This is indeed a sad commentary On the 
functioning' of Cantonment Boards which work under the overall 
control and direction of the Central Government. The Conunittee 
have given elsewhere sU&'&'estioDS to improve the financial positioa 
of the Cantonment Boards. The Committee would like the Ministry 
of Defence to have an overall review of the needs of the Canton. 
ments in regard to essential civic amenities and evolve a time-bound 
programme to remove the deficiencies particularly in the matter of 
drinking water supply and sanitation facilities. 

3.12 The Committee feel that the present arrangement Under 
which repair and maintenance of roads in the military areas of the 
Cantonments are the responsibility of the MEs while In the civil areas 
these are the responsibiUty of the Cantonment Board, is not condu· 
cive to coordinated development and maintenance of roads within the 
Cantonments as a whole. The Committee, therefore. suggest that the 
Ministry of Defence may devise. suitable financial and administrative 
arrangements whereby roads in the Cantonments area as a whole are 
maintained weD by a unified authority. 

a.13 In particular in regard to roads in Secunderabad Cantonment, 
which the Committee on their visit found to be in very bad shape, 
the Committee note the assurance of the Defence Secretary that h. 
would 'take up the question of state assistance for repair and main· 
tenanee of roads with the Chief Secrefary to the Govemment of 
Andhra Pradesh. The Committee would await the outcome . • 

"3.! 1 Although education is the responsibiUty of the States, the 
Cantonments Ad 1924 iioposes the obligatfon nf 'providing for pri­
mary education on the Cantobment Boards.' However, 9 Canton­
ment Boards are also running middle schools and 14 cantonment 
Boards are also running high schools. It is obvious that on 
account of financial COlUltraints and demands for other euentlal 
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services it it diflieult to run these schools satisfactorily without ... 11· 
tance from the States. The Committee desire that wherever mcla 
assistance is not forthcoming the State Government. should be 
persuaded to either take these schools over or extend aid as appU. 
('able to privately run recognised schools. Incidentially, the Com­
mittee note that if the proposed amendment to the Cantonment Act 
192f is carried out, it will no longer be the obligatory function of the 
Cantonment Boards to provide for· primary education also. The 
assistance for tbJa also should be sought from tbe States at the appro­
priate atqe. 



CHAPTER IV 

FINANCIAL POSITION OF CANTONMEN'N 

Position o! CantOfl.m.ent Boards 

4.1 Although Cantonment Boards are local bodies, realising in­
come from local resources by way ot taxation etc., yet when the 
finances of the Boards are not adeq'llate to meet the cost ot day-to­
day administration and a deficit in their budget is caused disablfDl 
the Cantonment Boards from fulfilling the statutory requirement ot 
retaining a closing balance of 10 per cent of the expenditure, finan­
cial assistance. is given by Central Govt. in the shape of ordinll1'1 
grant-in-aid. Similarly, tor development projects which cannot be 
financed by Cantonment Boards from their own resources, .pecial 
grant-in-aid is made available by the Ministry of Defenee. Pro­
'Yiston of funds for this purpose is made "in the Defence Budget. 

4.2 According to the Ministry, the grant-in-aid to the Cantoll­
ment Boards during the last three years was of the followiug 
order:-

Year 

1D79-80 

1980-81 

1981-82 

Grant-in-aid 

Rs. 3.66 crores 

Rs. 4.36 crores 

Rs. 5.05 crore. -
4.3 During evidence it was pointed out to the Defence SecretB17 

that the grants given to the Cantonment Boards were not on regular 
basis. The Defence Secretary replied that grants to Cantonments 
Boards were sanctioned after considering their budget. The Canton .. 
ment Boards were not given grants to meet hundred per cent of their 
deficit. According to him, if that procedure was adopted, the 
Cantonment Boards wO'Uld not have any worry regarding their 
finances. A comparision was made between the total budget of the 
Ministry and the total deficit of the Cantonment Boards and there­
after it was determined 86 to how much deficit could be met. It wu 
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thereupon pointed out to the witness that the position was that the 
'Cantonment Boards were not levying fresh tax and depended on 
grants from the Central Government. In case . grants were' not 
given, it was not possible to continue the civic services on account 
·()f which a large number of people were suffering. The Defence 
Secretary stated: 

"We apply pressure on the Cantonment Boards for levying 
taxes." 

. 4.4 Replying to the question whether under the reserve powers 
JA. the Central Government any individual Cantonment Board had 
been examined to find out the facts the Defence Secretary stated: 

"We see to that when the annual administration report of the 
Cantonment is received. Presently, we are waiting for the 
new Amendment BUt being passed. We will be able to 
do something only when it is passed." , 

4.& AnOther point which was asked of the witness was whether 
:tk>pt11ation of the Cantonment coUld be one' of the cliteria for allo­
cation of grants. The Defence Secretary replied that ''in that case 
we will have to sanction grants even to those Cantonments which 
do not have a deficit budget. We do not have so much resourcea to 
be able to give to all the Cantonments." 

4.6 It was pointed out to the Defence Secretary that in 1981-82, the 
grant.·in-aid, both original and special to the Cantonment Boar!is 
were of the order of about Rs. 5 crores only. Asked whether th'e 

. Ministry proposed to enhance the quantum of these ~nts to the 
Cantonments in the interest of bringing about improvements in the 
ItJln<iard of services and civic amenities in the Cantonments, the 
:Oetence Secretary replied: 

"Every year, we try to bring about s~,~ in the total 
availabi1i\y of funds for theee_ .. ~o.ses. In the year 
1978-79,·the total provisi9ll was RI. 3.60 croreB; in 19'1940. 
we increased it to Rs. 3.66 crores; in 1980-81., it was in~ 
creased to Rs. U crores; in 1981-82, it was increased to 
Rs. 5.06 crores and in 1982-83, it was increased to Rs. 6 
crores. You will notice that in the last few years, there 
has been an increase of about Rs. 1 crore per year, roughly 
about 20 per cent increase." 
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CantoRment Boards vil-cz-vis Adjoining MunicipaUtie, 

4. 7 Financial position of Cantonment Boards w-+Vis adjoining 
Municipalities have been indicated 88 follows: 

S. No. Name olthe Whether the Cantt. Name ofacljoinir,g WLell-.tl" ft.r r rijo 'r.-
GantoameDt Boe.rd i'lelf~lic:ien t DUUlidpalily illt muddpi W, ill 

Board or deficit .e flufficieD t or defi-
cit. 

a 3 4- 5 

I Agra Deficit Agra Napr Deficit 
Mahapalika 

a Ahmedabad Deficit Ahmedabad Deficit 
Municipal 
Oorporation 

3 . Ahmednapr Deficit Ahmednapr SelfSufiicieDt but 
Municirl receiva mant on 
Oounci varioUi accounU 

4 AJmer Deficit AJmer Municipal 
Oouncil 

Ddicit 

5 Allahabad Deficit Allahabad Napr 
PaUb 

DeSch 

6AlmorB Se II Suflicien t Almora Municlpr.\lty DeScit 

7 Amrltlar Deficit Amrillar Municipal 
Oorprl. 

Self.uft'icicu't 

8 Ambala Self Suftic:ien t Ambal Municipality Self .uf6dent 

9 Auranga bad Defkit Auranpbad Deficit 
Muniapality 

10 Babina Defidt ~i Deficit 
icipality 

II Badamibalh Deficit Srinapr DeScit 
Municipality 

III Bllldoh Deficit DalhoUlie Self SuSicieD t 
Municipality 

13 B'\rraclcpore Deficit North B!U'lIIckpore , Deftcit 
a: Barraclcpore. 

14 Bareilly Deficit Bueilly Municipal 
Oorpn. 

Deficit 

15 Belpum Deftcit Belgaum Municipal Sell Sufficien t 
Corpn. 

16 Oarinanore Self Su1ficient Oannanore Self.uflicimt 
Municipality 

17 Chab-ata Deficit Debradun Deficit 
Municipality 
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--
18 Olement Town lX'ficit Dehradun Deficit 

Municipa lity 

19 Dagshai Deficit Solan Municipality Self lufficien t 

!IO . DalboUlic Deficit Dalhousie Sdflufficien t 
Municipality 

QI Dehradun Deficit' Dehradun , Deficit 
Municip.,,1ity 

l2l2 Dehu Road Selfsufficien t Talengaon Deficit 
Municipality 

123 Delhi Selfsufficient N.D.M.O. and DeRcit 
D.M.C. 

l24 Deolali Deficit Naaik Road Bud. Selhuffickn t 
Nasik. 

115 Danllpur Deficit D~.napur Nizamat - Ddicit 

!IS Faiza bad Deficit Faizabad Deficit 
Nagar Palika 

fA7 Fateh,arh Deficit Farrukhabad-cu- Selfaufficicnt 
Fatehgarh 
Municip:llity 

.8 Ferozepore Deficit Ferozepore Self1ufficlen t 
Municipalitv 

Qg Jabalpur 8elhufficlent Jabalpur Municipal Sci fluHicien t 
Corpn, 

30 Jalapabar Deficit Darje~Ung Deficit 
Municipality 

31 Jammu Deficit Jammu Deficit 
Municipali ty , 

3. JhaRJI Deficit Jhansi Municipality Deficit \ 

33 Jullundur Deficit Jullundur 
Municipal Corpn. 

Self sufficient 

34 Jutogh Deficit Simla Municipal Deficit 
Oorpn. 

35 Kamptee Dcficit Kamptee Deficit 
Municipality 

36 K.npur Self .ufficien.t Kanpur Municipal 
Oorpn, 

Self lulBclent 

37 KuauU Deficit Solan M~nicipa1ity Se1feufficient 

98 Kbuyol Deficit DbaramMla Self .ufficient 

39 Kil'kee Self Sufficient Pune Municipal . Self sufficient 
Corpn. 
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40 'Landour Deficit 

41 Lanldownc . Deficit 

~. Lebong Deficit 

43 Lueknow Deficit 

4+.M.tb~ Deficit 

45 Meerut Deficit 

46 Mhow Deficit 

47 Morar Deficit 

,.a Naiai tal' Self lulficient 

49 Nasirabad Deficit 

50 Pachmarhi Deficit 

51 Poona Self sufficient 

511 Ramgarh Deficit 

$3 Ranikhet Deficit 

54 lWorkee Deficit 

55 F.apr Self .ufficlent 
• 

56 St. Thomas MOllnt. SelhtdBcient 

57 Sceonderabad Deficit 

58 ShltltjaJi.anpur Deficit 

59 ShillonlL . Deficit 

60 Sw.thll l)p&cit 

61 Varanali qeficit 

62 Wellington DeAc:1i 
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4 

MlIIIOOrrle 
Municipality 

No adjoining 
Municipali ty. 

5 

Deficit 

Darjceling Deficit 
Municipality 

LucSnow Municipal Deficit 
Gorpn. 

Mathura MUNcipa- Deficit 
lily .. 

Meerut Municipality Deficit 

Indore Municipal Deficit 
Gorpn. 

Gwalior Municipal Deficit. 
Gorpn. 

Nainital Municipality Deficit 

l\imer Municipality Deficit 

Pipariya Mnicipality Deficit 

Pune Municipal 
Oorpn. 

No adJoining 
MuniCipality 

Self lufficient 

I. 
Alomora and Defici t 
Nanital 

Roorkec Munici pa- Deficit 
lity 

Sagar MuniCipal Deficit 
Oorpn . 

Alandur Municipality Sclhufticienl but 
rceciv"l Itatutory 
and non-Itatutory 
grant under varioUl 
Hew amounting to 
RI. Jflt040I • 

. Hytlerabad Mllnicipal Deficit. 
Oorpn. 

~anpur Deficit. 
MUlllcipaiity 

ShiUong Deficit 

Solan Municipality,Sdf sufficient 

Val'lUl8ai Nagar Selflufficient 
Maha palika 

Gooaoor Self .WIiclent 
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4.8 It would be seen from the above statement that out of 62 
cantonments, only 12 were financially self s~mcient. 

".9 Explaining the reason as to why were the Cantonment Bo.-rdl 
not financially viable while in many cases the adjoining municipali­
ties were, the Ministry of Defence have in a written note to the 
Committee explained the position as follows. 

"In the matter of income from local resources, the emtt. 
Bo'ards suffer badly as compared to the Municipalities for 
the following reasons, namely:-

(i) lack of trade/businees activity and absence of industry 
in a Cantonment as compared to the Municipality due 
to the very nature of Cantonments; 

(ii) absence in Cantonment of buildings of high rental 
potentialities for the above reasons; and 

(iii) preponderance of Central Govt. properties belonging to 
Ministry of Ddence in Cantonments due to' the very 
nature of Cantonments. 

For the above reasons, while Municipalities enjoy sizeable 
income from property taxes, octroi, toll etc., Canton­
ment Boards normally do not get satisfactory yield from 
these resources. All Central Govemment properties are 
exempt from municipal taxes. Central Govt. however, 
have conceded that the Municipalities should be paid 
service charges in lieu of taxes and this decision is yet 
to be implemented in respect of Cantonment Boards. 
Recently Govt. have agreed to pay to the Cantonment 
Boards, service char'ges in respect of Central Govt. pro­
perties belonging to the Ministry of Defence at a uni­
form rate of 33-1/3 per cent of the property taxfhouse 
tax leviable and also that in respect of Cantonment 

Boards Which will receive ordinary grant-in-aid from 
Ministry of Defence, the amount of service charges paid 
to the Cantonment Board will beset off to that extent 
against ordinary grant-in-aid payable to the Canton­
ment Boards. Perhaps the financial position of Canton­
ment Boards may· show significant improvement once 
the service charges from Central Government proper­
ties belonging to Ministry of Defence start flowing. In 
view of the above it would not be appropriate to com­
pare the financial position of a Cantonment Board with 
that of the adjoining Municipality." 



4.10 DuriDg evidence, the Defence Secretary was asked to indi­
cate the, position in regard' to the implementation of the decision' 
that the Cantonment Boards should be paid service charges ill lieu 
of taxes in respect pf Central Government properties. He replied: 

"These Orders went issued on 1st November, 1982 and made 
applicable from 1st April, 1982. Now all the local bodies 
and Cantonment Boards have been asked to take action 
to identify these properties, discuss with the Ministry'll 
local officers and come to' a settlement on these issues;" 

Tax StTUcture oj Cantonmenta 

olll Cantonment 'BoardS like MUnicipalities have prinuuily to 
depend uppn income from local taxes. They are empowered under 
the Cantonments Act 1924 to levy w~thin the Cantonment area with 
the prior approval of the Central Government any tax which may 
be levied by a Municipality in the State in which the Cantonment 
is situated. Local taxes such as house-tax (or property tax), conser­
vancy tax, water tax, lighting tax, trade and profession tax etc. are 
therefore stated to be the main sources of income of the Cantonment 
Boards. Non-tax income of the Cantonment Boards is stated to be 
from charges for conservancy services rendered to troops, rent in 
respect of lands and buildings etc. 

4.12 During evidence, the Defence Secretary was asked whether 
the Central Government had laid down any guidelines in regard to 
levy of taxes by the Cantonme».t Boards or, while granting approval 
to the levying of any ,tax, the Central Government tried to bring 
about uniformity in the tax structure of the Cantonment. In reply 
he ttated:--

"We have not Wd down any guideJlnes speci1l<:a1ly. But the 
policy we are following i. thilt the cantonment board is 
autborlnd to levy such taxes 88 are pennislible to be 
levied by municipal boards in the State in which it is 
located. That gives some element ot commonality with the 
kind of tax structure which is acceptable to people of that 
region or area. Based on the tax structure in the munici­
pal body, the cantonment board makes the recommenda· 
tions. These are examined here and approved." 

It wespointed out to the witness that the Cantonment Boards had 
not 1evled. taxes as shauld have been clone-. To this, he replied that 
"it is auother question that the powers available are not betn, 
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exercised. But the expenditure of the Cantonment Boards iii more 
and the will to levy taxes less. Therefore there is always a deficit 
budget". 

4.13 Asked whether any' thought had been given to the question 
of making a suitable provision in this regard in the Amendment 
Bill that was before Parliament, the Defence Secretary said that a 
provision had been made in the Amendment Bill that if a Canton­
ments Board did not agree to levy, a new tax (and that was often 
the caGe), the Central Government could direct that tax should be 
levied. 

Aid to Cantonment Boards by States 

4.14 It was observed from the preliminary material furnished to 
the Committee that in the case of many Cantonments, State Oovts. 
were not giving any financial aid whatsoever and in the case of a 
few Cantonments, financial aid had been given by the State Govts. 
only in certain areas. Asked to state the basis on which the State 
Govbs. were extending financial aid to the Cantonments and whether 
the Ministry of Defence had taken up with the State Govts. the 
question of evolVing uniform principles for financial aid to Canton­
mentsby the State Govts., the Defence Secretary replied:-

"Present arrangements are that, by and large, the State Govts. 
do not provide financial assistance by way of Grant-in-aid. 
There are, however, some items in respect of which they 
do make payment.' In certain matters, such as education, 
some State Govts. have given grants to the Cantonment 
Boards on the basis 'of expenditure incurred by the "2oards 
in running educational institutions. ' 

Some of the State Govts. have also given compensation to 
Cantonment Boards on par with Municipalities conse­
quent on abolition of certain taxes like Octroi and terrol-
nal tax etc. which could be levied by a local body In the 
State and the levy of which was aboli,shed by the State 
Government. '. 

Wherever the State Govts. have defaulted in . making such 
payments, the matter is pursued with them. 

A snare of the proceeds of entertainment tax, Motor Vehie1es 
Tax, receipts from cattle maintained under the Cattle Act, 
are also paid to Cantonment Boards in certain States. 
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But we do not get any share of the Sales Tax ••.• " 

4.15 Asked further to state whether the question of State aid 
to Cantonments was ever discussed in the past at any high level 
like the Chief Ministers' Conference, the Defence Secretary said 
that "it has not been discussed at the level of such conference .... 
this question has not been considered in a consolidated form." 

4.16 In this context a suggestion was made that this matter 
should be disc.vussed by the Defence Ministry with the Planning 
Commission and the Ministry of Finance. Replying to another 
question regarding State Governments meeting a part of the ex­
penditureof the C,ntonment Boards, the Defence Secretary stated 
that "'this is one of the difficult problems of Centre-States relations" 
and agreed to the suggestion from the Committee that the matter 
shOUld be taken up with the Finance Commission as well. A sug-" ~- .... 
gestion was also made that since the State Governments were 
collecting revenue from the Cantonment areas by way of Sales tax, 
they should give grants to the Cantonment Boards for roads, water 
supply and other civic amenities within the Cantonment areas. 
Another suggestion was that when Grants were· released to the 
States or when allocations to States out of the collections from 
Central Taxes were determined the expenditure that Central Gov­
ernment is required to make for providing civic services to the popu­
lation living in the Cantonment areas in the State should be deduct­
ed and given to the Csntonment Boards. Offering his comments 
on the suggestion the Defence Secretary said: 

"We will have it examined." 

4.17 The Committee observe that out of a total of 62 Cantonments, 
only 2 Cantonments are financially self . . The Cantonment. 
look forward to Cen r Dee in the shape of ordinary ,rant­
in-aid for meeting their budgetary deRdt and special arant-in-aid 
for undertaking projects which they are unable to ftnanee out of 
their own funds. . The Committee are informed that the total· hudret 
of Ministry for this purpose is limited (Rs. 5.05 erores durin, 1981-8Z) 
and, therelore, it is possible for the Ministry to meet only a part of 
the additional needs of the Cantonment Boards. The Cantonment 
Boards do no receive assistance from the States on a regular or 
uniform basis. Thus the revenue raising measul'ell of the Canton.­
ment Boards and the finaneial support extended to them by the 
CeRtr~. and the States need to be reviewed to rationalise the preseat 
arrangements for making the Boards ft'lla1U!ially viable 10 that the 
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areas administered by them may not saffer badly. The Committee 
would like to emphasise that the provision of civic amenities in the 
Cantonments should be such as to be an example for emulation by 
the local bodies in the adjacent areas. 

4.18 The procedures for levy and recovery of taxes and service 
charges as well as rents should be streamlined to leave no scope 
for underassessment or short collection. The Committee see no 
reason for the reluctance on the part of the Cantonmeat Boards in 
levying legitimate and reasonable taxes for augmenting their own 
resources. However, in this context, the Committee note that under 
the amendment to the Cantonment Act, 1m pendina before Parlia­
ment, provision has been made that if a Cantonment Board did not 
agree to levy a new tax, the Central Govemment could direct· that 
tax should be levied. The Committee hope that by a judicious exer­
cise of this power (when it is available), the Ministry of Defence 
will be able to bring the Cantonment Boards round to levying such 
taxes as are considered reasonable and legitiIQate. In this context 
it is desirable for the Ministry to lay down some guidelines in regard 
to levy of taxes by the Cantonment Board •. 

4.19 The Committee recognise the limitations of the Cantonment 
Boards in raising revenue especially iii view of the preponderance 
of Government properties which are not taxable. The Committee 
hope that the orders of the Government issued on 1 November, 1982 
regarding payment to the Cantonment Boards of service charges 
in respect of Central Government properties belonging to the 
Ministry of Defence at a uniform rate of 33.1/'3 per cent of the pro­
perty tax/bouse tax leviable will be implemented soon. The Com-
mittee desire the Ministry of Defence to vigorously pursue with 
the other Ministries the payment of these charges in respect of other 
Central Government properties in the Cantonments. The Committee 
further recommend that the Ministry of Defence may consider 
asking the State Governments to also pay to the Cantonment Boards 
service charges in lieu of Municipal taxes in respect of State Gov­
emment properties within the Cantonment areas. • .. 

4.2& The Committee feel that since the State Govel'ftJDents are 
coUecting revenuE' from the Cantonment ~as by way of Sales 
Tax, Entertainment Tax, Motor Vehicles Tax etc., they should also 
contribute to the finances of the Cantonment Boarch for providing 
services like schools, dispensaries, hospitals etc. and also for main­
tenance aed repair to roads within the Cantonment area which tllke 
heavy trame from and to outside the Cantonment area. The Com­
mittee, tlaerefore, recommend that the quesdon of State aid to 
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Cantonment Boards shoubf be diae1Utled by the Ministry of Defence 
with the Ministry of Finance, the Planning Commission and the· 
Finane, Commission and also broll8'hi before the Chief Ministen' 
Conference. 

4.21 After taking steps to optimise the resource raising by the 
Cantonment Boards and after sett1iDc the States assist~ce to them 
the Ministry of Defence should On the bois of the needs of the 
Cantonments try to bridge the budretary gap, if any, of the Cantoa-
ments by means of grant-in-aid. 



CHAPTER V 

MILITARY STATIONS 

Present Policy 

• 

5.1 pur.i,ng. evidence the representative of the Ministry was 
asked to state the current policy of the Government regarding setting 
up of new~ Cantonments. In reply he stated: 

"The present policy is not to set up any new Cantonment, 
bec'aU'Be by and large, there is a lot of additional financial 
burden which devolves on the Government, So,no new 
Cantonments are being established or notified near Mili­
tary Stations where military personnel stay". 

\ 5.2 Be mentioned that no new Cantonment had been set up s,!!lce 
1962 e however, made a distinction between a Cantonment and 
a Military Station. Whereas the former includes the civilian areas 
also, in the latter only Military officials and troops are accommo­
dated. 

5.3 Asked to state the genesis of the decision not to set up any 
new cantonment, the Defence Secretary stated that the maintenance 
and provision of civic facilities to the civilian population was, under 
the Cantonment Act, the responsibility of' the local authority for 
that area. In view of that it was not considered necessary for the 
Ministry of Defence to accept that responsibility and it was decided 
that in futur.e they should take respon'Sibility only for t\le military 
troops, by setting up Military Stations. 

Guidelines tOT selectiOn Of Military Station: 
, I 

5.4 The Ministry of Defence have indicated the following guide-
lines for selection of Military Stations: 

(a) Location:' The Prime consideration for selection of a new 
military station is its clase proximity to the border. The 
location must have strategic importance, conforming to 
the defence plan. It must have clear apprOBch routes to 
the border and laterally to other stations. Henee, all 
weather rail and road facilities must exist. 

34 



35 -(b) Civic Amenities: The Military station must be in close 
proximity to big tOWllJ/citie'S for its logistic backing, yet 
far enough to permit unhindered development of the 
Military station. Big towns are generally very well 
connected by rail and road, and hence the operational re­
quirement of movement of troops and equipmeni is 
q\1icker. Other civic facilities based on proximity to big 
towns are:- . 

(i-) Power supply 

(ii) Water supply 

(iii) Good markets 

(iv) Schools and colleges 

(v) Places of worship 

(vi) RailW1Y station/Bus stop 

(vii) Cinema Halls etc. 

(viii) Post and telegraph offices 

(c) Training requirements: The.Military statioh identified 
must fulfil the following requirements: .. 

(i) Must have sufficient area for construction of accommo~ 
dation and traini,ng of troops. 

(ii) Must have sufficient small arms classification ranges 
close. to unitlin.!s. 

(iii) Must have field firing ranges, for training of troops on 
big calibre guns and for largescale exercise with troops. 
and equipment. 

(tv) MUst have terrain similar to our border for realistic 
operational· training. 

(d) Identification Of rand: The above consideration must be 
bome in mind while identifying the most suitable land. 
Following points mustaIso be viewed during selection: 

(i) There should not be densely populated pockets of 
civilians in the land selected. 

(il) There should not be major obstacles like ..rivers, ravines 
or thick forests in the land identifled. 
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(iii) There should not be religious places of significance, iIa. 
viting annual/regular fairs. 

(iv) Land should not be surrounded by bottleneeks, or con­
gested areas. 

• -.' - - '_ .... ..... ,1 

(v) Land should preferably be on a National Highway/Main 
Roads. 

. _. - ~-,' 

(vi) It should meet all KLP requirements aDd.> should have 
scope for fUture expansion. 

Procedure for acquiring land 

S.5 The Ministry were asked to indicate the procedure observed 
for acquiring land for new Military Stations. They have in a written 
note furnished to the Committee stated that fresh acquisitions are 
due to expansion of the Anned Forces and introduction of more 
sophisticated. weapons and equipment. The additional requirements 
of lands are worked. out by the Services Headquarters, OOOF, R &: D 
Organisations etc. according to the norms approved by Government. 
Acquisition of land, however small the area involved may be, re­
quires the sanction. of Government. 

S.6 The procedure' generally adopted is that the organisation 
requiring the land convenes a Board to select a suitable site after 
carrying out a survey. The estimated cost of acquisition is furnished 
by the Military Estates Officer who ascertains it from the local 
revenue authorities. The Board also ascertains from the Collector 
concerned if there is any religious or poUtical objection to the pro­
posed acqUisition. In view of the tremendous pressure on land 
due to increasing population and also increasing areas being brought 
under cultivation, most State Governments have withdrawn the 
power to issue no objection certificates in land acquisition cases· 
After the receipt of a NOC from the State Government or Collector, 
the proposal for acquisition is submitted to Government for sanction 
by the User authority (in case of extreme urgency, the land is re-
quisitioned initially under the Requisitioning and AcqUisition of 
Immovable Property Act, 19502 and possession taken over. .U there 
is '8 permanent requirement, a proposal for acquisition· is submitted 
to the Government). Once the necessity for acquisition is, accepted 
by the Government and sal'lCtion ie issued, executive action is taken 
by the Defence Lands and Cantonments Service, through the Military 
Estates Offi.oer. The actual acquisition is done by the Collector or 
Deputy Commissioner on whom the demand is placed by the MEO. 
Fresh acqui~tion is done under the Land Acquisition Act, 18~. 
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Aequisition of requisitioned lands is done ·under the LA Act, 181H 
If the conditions stipulated in seetlen 7 of the RAIP Act, 1952 ate 
not satisfied. If they are satisfied, the acquisition is done under the 
RAIP Act, 1952. 

5.7 The compensation payable under the LA Act, 1894 is the 
market value plus 15 per cent thereof as solatium. Under the 
RAIP Act, 1952, only market value is payable. The MEa maint8ins 
close liaison with the Colleetors/Deputy Commissioners who assess 
the compensation, to safeguard the Defence Ministry's interests. 

5.8 Asked whether it was the pollcy of the Government that theN 
should not be civil population in the midst of Military Stations to 
be set up in future. the Defence Secretary described the procedure 
regarding selection of sites for the Military Stations as follows:-

"Regarding the policy of locating the Military Stations, first 
we consider as to what should be the location for the 
Military Station from the strategic point of view. There­
after we ask the State Government to let US know the 
area where land can be given. The considerations kept in 
view are that there should be least inconvenience to least 
number of people and that if possible, agricultural land 
should be avoided. The State Government then offers 
us land. We cannot acquire any l'8nd until no objection 
certificate is given by the State Government. So, we form 
an idea of the location from the 'Strategic points of view 
but specific areas are decided in consultation with the 
State Government From our side we neither 
include any area nor exclude it. In· thls m'8tter we are 
guided by the advice of the District and State Authorities. 
A joint Board oonsisting of our officers, the Dlstri"et oftieera 
and the State Govermnent oftleers is constituted whim 
visits the 'Sites and suggests which areas should be 
'!elected" . 

5.9 The Defence Secretary was further aaked whethel' in the 
. light of the decision not to set up new cantonments any more and 
to set up only military stations, it was appropriate to locate military 
stations adjacent to thickly populated and industrial areas. He 
replied: 

"To the extent poMdble it should not be because it would 
surely create problems". 

5.10 Replyil'lg to tbe specific question from the Committee:' 
"Whether you will agree or not agree that these military stati'OIUl 
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should be in a compact area where you can' supply all the civSc 
amenities at a cheaper price in a less area........ he replied: "I 
agree". 

5.11 The Committee during their on-the-spot visit to certain Can- . 
tonment~ found that it ~as.a security hazard to have Nationall 
State Highways and pubbc roads lpassing through them. During 
eVidence, the Defence Secretary was asked as to how Government 

,.proposed to get over this problem. He answered: 

,wfhe old Cantonments quite often were located on both sides 
of an important road. May be that was a national high­
way or may be it was not a national highway. The impor­
tance of the road may have developed subsequently­
At that time that conception was not there. These are 
very old cantonments. When' the population grows on 
both sides of the road and, if you have military installa­
tions or important buildings containing military personnel 
and ofticers on both sides of the road, there is a tendency 
to develop a thought as to why not divert the road itself. 
-----But currently. we are not so much in favour 
of diverting these roads. This is the view of the Ministry. 
It is because this causes a lot of ,public inconvenience. 
Unless the~e is something extremely important from the ' 
secrecy point. of, view or from the national security point 
of view, by and large, public inconvenience should not be 
caused where avoidable". 

5.12 Replying to the question whether, if fOr certain reason'S the 
State Government differedftom the Ministry of Defence and a par­
. ticular· piece of land is considered necessary for setting up a military 
station, the Ministry of Defence or the Central Goveniment had any 
other way by which land could be acquired for the purpose, the 
Defence Secretary stated that there was no other way. He added:-

·1· 

"Even if there is an authority that the land can be requisi­
tioned, the agency who una~es this work is the State 
Government .. It l~only 'throu'gb them that the requisition 
proceedings can be undertaken and the requisition can 
be subsequently followed by acquisition of land. But if 
the State Governments are not willing to cooperate, in a 
practical sense I do not know how far it would be possible 
to acquire. W~ do not generally insist on any specific area 
unless the specific land becomes important from the 
strategic point of view and from the defrence angle". 
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5.13 Elaborating' further the _ procedure followed in, acquiring land 
for the Cantonments or Military stations, the Defence Secretary 
.aid: 

"The. prOcess of establishing a military station and getting the 
land is a fairly long one. ,First, from the operational re~ 
quirement PQint of view and the strategic poiiit of view, 
the approximate areas or locations where the troops have 
to be stationed are decided. Then in con'SUltation with 
the State Governments and with tl!eir approval and parti­
cipation, the location is given a more fixed position. We 
take a map and go with the revenue authorities and the 
district authorities to identify the specific place where 
su~h a military station or whatever be'the requirement is 
located. Then the land. acquisition- proceedings start. 
Whenever proceedings .star~, there are some people who 
object-may be in the 'Same peripheries or in ~tween 
some others and various types of objections are raised 
and then these are discussed with the State Governments 
and the State authorities and some adjustments wherever 
necessary are made. Or if the State authorities feel that 
the objections are not very valid, then we~.go along with 
the acquisition Iproceedings have to be done by the State 
Government itself, if they have any objection, they will 
not proceed with the acquisition proceedings, There are 
situations where delays do take place and we do run into 
diftlculties of this kind. But I suppose it is there in the 
situation where we all function, but when we 'start we 
provide the time for the delay also". 

5.14 Supplementing him, a representative of the Ministry of 
Defence from the Army sidesaid:-

II •••••• the NOe in the first instance can only be obtained from 
. the District authorities. That was quite successful when 
there was land available" and ...... when the State Govern-
ments were willing to -give thisi but in actual practice 
what has happened is that even if the district authorities 
'are agreeable to give the NOC. in actual fact, they cannot 
give till the clearance comes from. the highest 'authority 
in State and·cOnsequently, when it reaches there ....... . 
pres~s within the State Government and ,pressures from 
other· people come ~ a ·lot of time is wasted even in 
getting the NOC. After getting the NOC considerable 
time lapses in obtaining· Government sanction and ilsue 



" of Seetion , ·Noti1lcatton ••• " ~ .. Section 4: notice is only an 
intention of the State Govemmentto acquire the land. 
After that objections have to be received iTom various 
people and then firm intention is given under Section 6. 
All these processes take 8 to 4 years and by that time 
either the polftical situation ehanges or the State Govern­
ment itself changes". 

5.15 Asked what W1)u1d happen inca'Se a threat to·the Nation 
developed in the meanwhile, he replied: . 

"Very correct. Some suCh faeton also come. But there ant 
other fadors also which I would submit for your con· 
aideratiOn. There are national elections or State elections 
or municipal elections. Then the whole thing goes into 
a freeae till those are-over. Then the situ'ation changes 
and by that time N()C expire!ifl • 

5.1a ~lying toa suggestion from the Committee that there 
ahauld be • limit 'ilo perauaUon 'and that finally the Defence Ministry 
sAould ,have the powers to go ahead, the Defence Secretary said: 

"But there are judicial proee&IIeS which prevent progress in 
the field". 

5.11 Replying to the specific question from the Committee 'as to 
what was the remedy if any State Government did not cooperate, 
the Defence Secretary said: 

'We try and pursuade at various levels ........ I do not think 
we have any powers (to go ahead on our own) ". 

S.IS Asked what was the remedy if the persuation of the Ministry 
of Defence failed. he replied: 

"We will have to take a view even to locate a military station 
at that ,particular speclft.e point w-G-ms what the State 
Gov.ermnent is ofl'ering. If WIe find that what is being 
oked is not suitable or convenient, We ean shift the 
;wcatkm". 

Military SUttion. at Hislar 
. 5.19 The Committee had received public representation aga'imt 

the proposalS for acqUisition of additional land fbr expansion of 
Military Station at Hisiar. In order to verify the facts, the Com­
mittee asked fora map 1ncUeating the location of Military Station at 
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Hissar ,and alIo ,tbe locationa at which'it was proposed to acquire 
additional land for tbeMllitary Station. ' 

5.20 From the map furnished by the Ministry of Defence, the 
following facts were observed: 

(i) That the existing Military Station was situated on the 
North of the National Highway No. 10. 

(ii) That the additional land offered by the State Government 
for the expansion of ,the Military Station was at Sdift'el'8nt 
locations on both sides of the National Highway No. 10. 
Besides, for reaching the Southern locations from the 
existing Military Station in the North of the FJghway, a 
railway line will have to be negotiated .. 

(iii) That thE; additional land proposed to be acquired in the 
South of the National Highway and West of the existing 
Military Station was adjacent to industrial area and in 
the high population 'Belt. 

5,21 In the course of discussion regarding the principles observed 
for locating Cantonments/Military Stations, the specific case of the 
Military Station at Hissar was raised by the Committee, It was 
pointed out to the Defence Secretary that, according to the latest 
proposals for the expansion of the Mi11tary Station, the main road 
(Nabonal Highway No. 10) in Hissar will come in between the 
Military facilities and installation. Besides, the land proposed to 
be acquired south of the National Highway for the Military Station 
was a very {e,rtile agricultural land. There were many industries 
on the peripheries and the area had considerable PQPumtion. The 
witness was asked a'S to how far he thought it was an appropriate 
proposaL He replied that the Ministry had also received represen­
tations agmnst acquiring land for the Military Station in the South 
'<1! the road and the Defence Minister was also of the opinion that 
land on only one side in the North of the National Highway ought 
to be taken and it was not 'necessary to go to the South of the road. 
The State Government, howevt!r, held a different view, 

5.22 Subsequently, explaininS in detail the development in regard 
to Military Station at Hissar, the Defence Secretary stated that the 
Military Station was originally setup in 1976. Later its expansion 
was approved. On Strategic considerations and the border, the selec­
tion of the site was very ~ppropriate. The idea of the Army Head­
'quarters and the Defence Ministry was that if it (expansion) was 
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near the old Station, it would become a homogenoUs unit. An at­
tempt was made to get all the land required in the area north of the 
road. A senior Army Officer went to Hissar a number of times and 
discussed the matter with the Chief Secretary. The 'present Army 
Chief, who was then Army Commander of the Western Command, 
met the Chief Minister on the, 11th April, 1980. The effort of the 
Ministry of Defence was that all the land required should be given 
in one block in the North of the road. The State Government, 
however, said that in the North of the road, there was a lot of irri­
gated land, besides two canals, many tubewells and settlements of 
evictees of Bhakhra Canal area. 

5.23 Replying to the query from the Comm'ittee, the representa­
tive of the Ministry of Defence from the Army side said that they 
had visited the rite. It was a highly irrigated area. It had tube­
wells and two canal systems; Bhakhra and Sirhind. State Govern­
ment, therefore, maintained \hat they would not be able to give that 
land. It was· pointed out to the State Government that that would 
mean that National Highway would pass in the middle of the 
Military Station. The Railway line would also pass through, which 
would create problem of crossing. In 1976, 1446 ac~s of land was 
acquired for, the Military Station. Subsequently, "No objection 
Certificate" was given for another 998 acres. State Government was 
requested to allocate land between Alipur and Raipur on the North 
of the road. They, however, said that they would give only on the 
South of the road. At last it was decided that NOC will be given 
for Dabra and Ladwa. It was also decided that classification range 
'should not be near the town. Therefore, 2506 acres were to be given 
near Bhadra where there were sand dunes. Apart from these, a big 
amWlition depot was to be built which was not to be near the town. 
Therefore, ,the land proposed to be given came to be in three pockets, 

5.24 When asked to state the reasons given by the State Govern­
ment fol' declining to give a compact area for the Military Station, 
the repreGentative of the Ministry said: 

"That is not for us to ask. So,we have reluctantly:accepted 
that (what was offered ,by the State Gove~t) ", 

5,25. SuppJementing him, the Defence Secretary said: 

" , .. the Anny people and the Ministry have always been 
pressing that we want to be away from the South part 
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of the road. . The State Government has however been 
persistently advising' us that in the North of th~ road 
they will be in a position to give us only a limited area 
and for the other requiremenfB we will have to. go to 
other two sites which are on the Western side and 
Eastern side. Now, with all these discussions and con­
trovercies, the State Government suggested that we must 
take the land on the West and take it alongwith the land 
available to the North of the road and split the Canton~ 
ment and have it in two parts". 

5.26. The Committee learn that in pursuance of a representa­
tion regarding the acquisition of land for expansion of Military 
Station at Hissar received by the 01. Defence Minister, a repre­
sentative of the Ministry of Defence was deputed to make an on­
the-spot inquiry into the relative merits of different sites. He visi­
ted Hissar on the 27th February, 1982 and in regard to the pocket 
of land in the South of the National Highway No. 10 and on the 
West of the existing location of the Military Station he had the 
following observations to make: 

(i) It is much near to the .city and in close proximity to 
the industrial township; 

(ii) A net work of canals, distributaries and roads pass 
through this pocket; 

(iii) Approximately 80 per cent of the land is irrigated; 

(tv) Cost of acquiring land in this pocket will be quite high; 

(v) The sub-soil water in this pocket is very high-between 
5-6' below ground level; and 

(vi) Two high-power transmission power lines pass through 
this pocket. 

The Defence Secretary was, therefore, asked by the Committee 
to state whether he was satisfied to have a Military Station at 
Hissar with the civilian population in between and whether he 
was going to depart from the guidelines and the policy of the Gov­
ernment in this particular case. In reply the Defence Secretary 
stated: 

"Now, after taking all this into accoWlt, we have taken a 
decision that we will not go to the Sauth of the road fot: 
locating these troops. We will stay in the North of the 



road. NOw, there are two other requirements which are 
DOt necessarily related and need Bot ,be contiguous to 
the residential area. One is the clBll8iftcation ranges. 
Because they are meant for firing, these are further 
South about 18 kms. away from this .place, and for that 
also, great care has been taken to see that it is not a 
civilian area and also it is not an irrigated area .... Then 
we have the requirements for putting ammunitions etc., 
which is far in the North and much away from this 
area. That also is an area which causes a minimum 
disturbance to the local population. As far as the 
requirements of this (other) area are concerned, we will 
confine ourselves to the North and we will continue to 
press the State Government to give land North of the 
road". 

5.27 Tlae Committee welOO;1D.e the policy of tile Govennent to 
set up only military statioDs comprising areas for lodging the troops 
anel setting up military facilities and installations and not Canton-

].

me;'lts comprising military as w.eu as .civiUan. population after 1962 
This decision would make for greater security of the military areas. 
The Committee suggest that the feasibility of excising Civil Areas 
from the existing Cantonments wherever possible, may also be 
examined and appropnate action taken. 

5.28 The Committee recommend. that in case the Ministry of 
Defence need -land for setting up new Military station or expanding 
the existing Military Stations exclusively meant fnr the use of the 
Military, they should strictly follow the guidelines laid down for 
identification of lanel for the purpose and ensure that land is in a 
compact area away from the heavily populated and industrial areas. 
It should also be ensured that railway lines or National or State 
Highways do not pass through the Military Stations. 

5.29 It is a matter of eonce.m to 'the Committee if, as stated by 
the Defence Secretary in evidence. the Miuistry of Defence have no 
powers. to reqaisitiOb and acquire land for purely military purposes 
on their own or otherwise en&'Ure 'that the land they need is made 
available even when it is urgently required on strategic con!ddera­
tion: The Committee desire that Gover.t'ment should ~iv(' a serious 
thoUght as to how to ensure overriding-priority for acquisition of 
land as dictated by important defence needs, without having to 
depend on normal procedures. 



45 

. 5.30 The Committee examined as a case study the proposals for 
'the expansion of the Military Station at Hissar. The additional land 
required Jor the expansion has been offered at different locations 
far apart from one another and nm in one compact area around the 
existing location of the Milltary Station which was originally desir­
ed by them on strategic and security considerations, National High­
way No. 10 which takes heavy traftlc and a railway line pass between 
the site at which the existing Military Station is located and the new 
locations at which land was proposed to be acquired for the ex­
pansion of Military Station. J3e~ides, the additional land proposed 
to be acquired in the South of the National Highway and the West of 
the existing Military. Station is close to the Hissar Town and its 
industrial area and is separated from the existing Military Station 
by a hig'h population belt. This was clearly against the guidelines 
issued by the Ministry. of Defence fou identificati.on of land for 
Military Stations. Apart from this, it is an agriculturally fertile 
al'ea irrigated by a network of canals and its distributories and it 
is not desirable even from this angle to acquire this land for the 
Military Station. The Committee therefore stress that the Ministry 
should expand the Military Station around the existing locations 
in the north of the National Highway. This would cause least in­
convenience to the general public, prove eCDnomical 10 acquire rand 
and provide civic amenities in a compact area, ensure security to 
the Military Station away from thick civil population and obviate 
problept of logistics. In tMc; connection the Committee note the 
statement of the Defence Secretary: t~ow, after 'taking all this 
into account, We. have taken a decision that we will not go to the 
South of the road for Jocating these troops. We will stay in the 
North of the road." 

NEW DELHI; 

April 6, 1983. 

Chaitra 16, 1905 (S) 

BANS! LAL, 

Chairm.an, 
Estimates Committee. 
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Statement of Recommendations 
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In all there are 62 military Cantomnents each 
administered by a BOard· consisting of non­
official elected and official nominated/ex-Omcio 
members and presided over by the Station Com­
mander. These are divided into different classes 
on the basis of civil population as disclosed by 
1971 census, for the purpose of determining the 
number of elected members. Although accord­
ing to the c.onstitution of these Boards, the elect­
ed. members are one less than the official mem­
bers in actual practice since 195'7 a parity has 
been maintained - in bigger cantonments by, 
keeping one of the officials position vacant. The 
Committee appreciate this as a step towards 
democratisation and suggest that as this has been 
given a trial for 25 years now, this system should 
be given a statutory backing. Further, the can­
~nments should be reclassified on the basis of 
the 1981 census and the composition of the 
Boards reflx~ early. 

It is the stattlltory requirement that the 
declared civil areas of bigger cantonments are 
administered by a committee with a majority of 
elected members and presided. over by the Vice­
President of the Board, who is also an elected 
member. Further, the Boards have been advised 
by government to. appoint the Vice-President as 
the Chairman of the Assessment Committee. The 
Estimates Committee desire that it should be en­
sured that this advice is being followed uni­
formally in all the Cantomnents. 

46 
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The Committee have been informed that in 
certain cantonments no elections to the Boards 
have been conducted for some years now and 
th~t the extended tenure of the Boards having 
expired, the Boards have been reconstituted 
with only two members, one official and another 
non-official and the Station Commander as 2:~ 
President. The Committee feel that in view of 
considerable civil population in the cantonments 
the Boards should not go for long without popu­
lar representatives periodically elected. 

The Cantonment Boards function under the 
overall control of the Ministry of Defence 
through the General Officer Commanding-in­
Cbtef, of the Command concerned. The Director 
General, Defence Lands and Cantonments acts 
as an adviser to the Ministry on all matters con­
cerning cantonment administration. The Com­
mittee have elsewhere in this Report dealt with 
the financial position and the standard of services 
of the cantonments. They feel that there ought 
to be meaningful control over the cantonments 
to improve their working. In this connection 
they recall that the Defence Secretary was 
unable to readily report to the Committee any in­
stan-ce where the power . of ordering epecial 
inspections and for issue of specific directions 
was exercised by the GOC-in-Cs of the Command 
in respect of any Cantonment. The Committee 
would like the Ministry to enjoin upon the 

. GOC-in-Cs to be more vigilant and active in 
overseeing the functioning of the cantonments 
under their command and to ensure that the 
cantonments are run etBcientlv and economically 
and that adequate civic services are provided by 
them to the people livig in the area. 

The .Ministry should also devise a system of 
periodic monitoring and review of performance 

- .. -----. ----- ------ ---_.--_.- - ----- -- -_ .... ----.--
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of the cantomnents on the basis of their ann"Jal 
Reports and independent inspections for giving 
appropriate directl.oDs for improvements and 
fQllowing up the action thereon. 

The Committee further recommend that 
after the Amendment to the Cantonment Act, 
1924 which is before Parliament, is passed, the 
rules and regulations framed under the Canton­
ment Act, 1924, as also the Cantonment Account 
Code, 1924 shoul.cl be comprehensively reviewed, 
updated and. substituted by consolidated new 
rules and regulations/code. 

During their on-the-spot study of a few· 
Cantonments, the Committee observed that on ac­
count of the steady growth in population the 
housing problem in the civilian areas of the 
Cantonments has becom~ very acute. Perhaps 
this problem is common to all old Cantonments. 
The Defence Seeretary informed the Committee 
in evidence that it was not the policy of the 
Government· to expand the civilian areas in the 
Cantonments. In these circumstances the only 
altemative before Government is to make inten­
sive use of the land in the civilian areas to 
provide adequate residetial accommodation. In 
this connection the Committee recall the state­
ment of the Secretary that Government was 
thinking of setting up a broad-based high­
powered committee to go into the matter and 

. give s~tiGns to Government. The Estimates 
Committee desire that such' a high-powered com­
mitteesboald be setup forthwith to go into the 
matter and submit its· report early so that Gov .. 

. emIIMnt could take suitable steps for the planned 
~ptnent of the civilian areas in the Cantou­
ments and tlole people liVing in those areas are· 
relieved of the housing problem. 

The Committee are surprised that eve. 
though the Station Commander has the power to 
._------_ .. _ .. _- -------_._- ---
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ensure that there are no encroachments on Gov­
ernment lallds and unauthorised constructions iJil 
the Cantonments area; encroachments and un­
authorised constructions are, according to Gov-. 
emment's own admission, a major problem. The 
Com:mittee are not able to appreciate the expJa­
nation offered by the Defence Secretary that this 
was so because the authorities "do not have suffi­
cient number of persons available who can go 
round and see and keep a check on this." The 
Committee would like the Ministry to issue strict 
instructions to the Military authorities and the 
Cantonment Boards to be alert and prevent en­
croachments and. unauthorised constructions 
effectively, and not wait until the legislation 
being spOnsored by the Ministry of Works and 

. Housing is passed and enforced, as, in the mean­
while, the problem will become more' acute and 
it will be more difticult to handle it. 

The civic services provided in the Canton­
ment areas are deficient. in many respects. This 
is indeed a sad coinmentary on the functioning 
of ~tonment Boards which work under the 
overall control and direction of the Central Gov­
ernment. The Committee have giv~n elsewhere 
sugg~stions to improve the financial position of 
the Cantonment Boards. The Committee 'wO"..ud 
like the Ministry of DefenCe to have an overali 
review of the needs of the Cantonments in re­
gard to essential civic amenities and evofve a 
tfme;.bound programme to remove the deftden­
cies particularly in the'· matter of drinking water 
supply and sanitation faciitties. 

The Committee feel that the present arrange­
ment under which repair and maintenance of 
toads in the military areas' of the Cantonments 
are the responsipiUty of the MES while in the 
civil ar,eas tbese are the responsibility of the 
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Cantonment Board, is not conducive to coordinat­
ed development and maintenance of roads within 
the Cantonments as a whole. The Committee, 
therefore, suggest that the Ministry of Defence 
may devise suitable financial and ad.miD.istrative 
arrangements whereby roads in the Canton­
ments area as a whole are maintained well by a 
unified authority. 

In particular in regard to roads in Secundera­
bad Cantonment, which the Committee on their 
visit found to be in very bad shape, the Com­
mittee note the assurance of the Defence Secre· 
tary that he would take up the question of State 
assistance for repair. and maintenance of roads 
with the Chief Secretary to the Government of 
Andhra Pradesh. The Committee would await 
the outcome. 

Although education is the responsibility of 
the States, the Cantonments Act 1924 imposes the 
obligation of providing for primary education on 
the Cantonment Boards. However, 9 Canton­
ment Boards are also running middle schools 
and 14 Cantonment Boards are also running high 
schools. It is obvious that on account of financial 
constraints and demands for other essential ser­
vices it is difficult to run these schools satisfac­
torily without assistance from the States. The 
Committee desire that wherever such assistance 
is not forthcoming the State Governments should 
be persuaded to either take these schools over 
or extend aid as applicable to privately run re-
co~sed - schools. Incidentially, the Committee 
note that if the proposed amendment to the 
.Cantonment Act 1924 is carried out, it will no 
longer be the obli~atory function of the Canton­
ment Boards to provide for primary education 
also. The assistance for this also should be 
sought from the States at the appropriate stage. 

The Committee obser~e that out of a total of 
_ .... ___ r'_~' ____ ~ .• -. .• __________ + •• -- -_.--•• _- _. --•• ----
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62 Cantonments, only 12 Cantonments are finan­
cially self-sufficient. The Cantonments look for­
ward to Central assistance in the shape of ordi­
nary grant-in~aid for meeting their budgetary 
deficit and special grant-in-aid for undertaking 
projects which they are unable to finance out of 
their own funds. The Committee are informed 
that the total b'Ildget ()f Ministry for this purpose 
limited (Rs. 5.05 crores during 1981-82) and, 
therefore, it is possible for the· Ministry to meet 
only a part of the additional needs of the Can­
tonment Boards. The Cantonment Boards do not 
receive assistance from the States on a regular 
or uniform basis. Thus the revenue raising 
measures of the Cantonment Boards and the 
financial support extended to them by the Centre 
and the States need to be reviewed to nationa­
lise the present arrangements for making the 
Boards financially viable so that tl'm areas ad­
ministered by them may not suffer badly. The 
Committee would like to emphasise that the 
provision of civic amenities in the Cantonments 
should be such as to be an example for emula­
tion by the local bodies in the adjacent areas. 

14 4.18 The procedures for levy and recovery of 
taxes and service charges as well as rents should 
be streamlined to leave no scope for under 
assessment or short collection. The Committee 
see no reason for the reluctance on the part of 
the Cantonment Boards in levying legitimate 
and reasonable taxes for augmenting their own 
resaurces. However, in this context. the Com­
mittee note that under the amendment to the 
Cantonment Act 1924 pending before Parlia­
ment, prOVision has been made that it a Canton-

• ment Board did not agree to levy a new t~x. 
the Central Government could direct that tax 
should be levied. The Committee hope that by 
a judicious exercise of tills power (when it Is 

--_ .. -... _--_. .--... _--- - ------ --_. _.- ---
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available), the Ministry of Defence will be able 
to bring the Cantonment Boards round to levy­
ing such taxes as are considered reasonable and 
legitimate. In this context it is desirable for 
the Ministry to lay down some guidelines in 
regard to levy of taxes by the Cantonment 
Boards. 

" The Committee recognise the limitations of 
the Cantonment Boards in raising revenue 
especially in view of the preponderance of Gov­
ernplent properties which are not taxable. The 
Committee hope that the orders of the Govcm· 
ment iS5ued on 1 November, 1982 regarding pay­
ment to the Cantonment Boatds of service 
charges in respect of Central Government pro­
perties belonging to the Ministry of Defence at 
a unifonn rate of 33-1/3 per cent of the property 
tax/house tax leviable will be implemented soon. 
The Committee desire the Ministry of Defence 
to vigorously pursue with the other Ministries 
the payment of these charge, in respect of other 
Central Government· propeJ!'ties in the Canton­
l'J'lents. The Committee further recommend 
that the Ministry of Defence may consider ask­
ing the State Governments to also pay to the 
Cantonment Bouds service charges in lieu of 
Munklipal taxes in respect of State Government 
properties within the Cantonment areas. 

The Committee feel that since the State 
Governments are collecting revenue from the 
Cantonment areas by way of Sales Tax, Enter­
tainment Tax, Motor Vehicles Tax etc., they 
should also contl'ibute. to the finances of the 
Cantonment Boards for providing services like 

. schools, dispensaries, hospitals etc. and also for 
maintenance and r.epairs to roads within the 

.. ' '<;:!antonment at:ea wbich take heavy traffic from 
and to outside the Cantonment area. The Com­
'mlitee, there1ore, recommend that the question 

---- .. _--- -,-------
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of State aid to Cantonment Boards should be 
discUssed by the Mtni!try of Defence with the 
-Ministry of Finanee, the Plannin'g Commission 
and the Finance Commission and also brought 
before the Chief Ministers' Coference. 

After taking steps to optimise the resource 
raising by the Cantonment Boards-and after set­
tling the States assistance to them, the Ministry 
of Defence should on- the basis of the needs of 
the Cantonments try to bridge the budgetary 
gap, 1f any, of the Cantonments by means of 
grant-in-aid. 

The Committee welcOme the policy of the 
Government to set up only military stations 
comprising areas for lodging the troops and 
settin, up military facilities and installations 
and not Cantonments comprising military as 
well as civilian population after 1962. This de­
cision would make for greater security of the 
military areas. The Committee suggest that the 
feasibility of excising Civil Areas from the t!Xist­
ingCantonments wherever possible, may also 
be examined and appropriate action taken. 

The Committee recommend that in 'case the 
Ministry of Defence need land for .setting up 
new Military Station or expanding the existing 
Military Stations exclusively meant for the use 
of the Military, they sh~uld strictly follow the 
gUidelines laid down for identification of land 
for the purpOse and ensure that land is in a 
C'ompact area away from the heavily popul'ated 
and indUstrial areas. It should also' be ensured 
that ra:i1way lines or National or State High­
ways do not pass through the Military Stations. 

It is a matter of concern to the Committee if, 
as stated by the DefeneeSecretary in evidence, 
the Ministry of Defence have no powers to re· 
qulsition and acquire land for purely military 

--_.-_. __ ... 
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purposes on their own or otherwise ensure that 
the land they need is made available even when 
it is urgently required on strategic considera­
tion. .The Committee desire that Government 
should give a serious thought as to how to en­
sure overriding priority lor acqUisition of land 
as dictated by important defence needs, with­
out having to depend on normal procedures. 

The Committee examined as a case study the 
proposalS for the expansion of the Military 
Stati,on at Hissar. The additional land required 
for the expansion has been offered at different 
locations far apart from one another and not in 
one compact area around the existing location 
of the Military Static;m which was originally 
desired by them on strategic and ~ecurity consi­
derations. National Highway No. 10 which takes 
heavy traffic and a railway line pass between 
the site at which the existing Military Station 
is located and the new locations at which land 
was proposed to be acquired for the expansion 
of Military Station. Besides, the additional land 
proposed to be acquired in the South of the 
National Highway and the West of the existing 
Military Station is close to the Hissar Town and 
its industrial area and is separated from the 
existing Military Station by a high population 
belt. This was clearly against the guidelines 
issued by the Ministry of Defence for identiflca­
tion of land for Military Stations. Apart from 
this, it is ~ agriC'Ulturally fertile area irrigated 
by a network of canals and its distributories 
and it is not desirable even from this angle to 
acquire this land for the Military Station. The 
Committee therefore stress that the Ministry 
should expand the Military Station around the 
eXisting locations in the ll<lrth of the National 
Highway. This would cause least inconvenience 
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to the general public, prove economical to ac­
quire land and provide civil amenities in a 
compact area, ensure security to the Milltary 
Station. away from thick civil population and 
obviate problem of logistics. In this connection 
the Committee note the statement of the 
Defence Secretary: "Now, aiter taking all this 
into account, we have taken a decision that we 
will not go to the South ot the road for locating 
these· troops. We will stay in the North of 
the road." 
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